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jruer 	tuLr  

Office rote as t 
c t i I c' 	if any)' 

taken on order 

23.5.9 	 ard on Misc.pplication 264/95.1 	\' 

i.xcepting petitioners 2, 4 and 5, 

according to the respondents, who are 

relieved in pursuance of Annexure-13, 

they have  not implemented flnexure-14 

in respect of others. That being so, 

an A  .7  OC  
'* 

\ou'- 

excepting these three petitioners 	 I 

about whom controversy has to be 	 \ 

settled after hearing both the parties, 

we direct that the petition shall be 
c 

posted for hearing sOOn after the 	
cn 

'L 

Summer Vcat ion. Rest of the petition 	&i\o 

c ont 1 nue u rider the re s ponde nts as if 

nexure-14 does not affect the/  

present condition. 

VICE,CH IRN 

Al 

It Qas submitted that the 	
\ $ 

applicants in this case are no longer 

interested to pursue this case and 	(\ 

with to pi withdraw the sane • Re quest  

is agreed to. The petition is disposed J 
of as withdrawn. 	 Cj, CN 
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